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0. A. NO1C2 OF 212 
(ttck he 	day ofJanav, 2013 

C ORAM 
HONLE MR. A.K. PATNAK, MEMBER (JUDL) 
HON3LE MR. RC. SRA. MEMBER (ADMJkL) 

R. Singh, 
aged about 43 years, 
Sb. S. Singh, 
At/P. 0-Ping ua, 
\/-J ena pu r, 
Dist'•Dhenkana 

/pp1carY (Ji\'ocae 	fhr the AppIiewi Mr. S.K. T;irthv.') 

VERSUS 
Union of Intila 

I. Represented through th 
Chief Postmaster Generai 
Odisha Cirde. 
AL/Po-Bhuhaneswar 
DistKhurda-75 1001, 

2 	!heSperinterdeit of P, . 
eraro l)ivisier, 

DenKan, 
Dst- Dhenkana 

(Ad\cate- 4L S. irik, 
Resp.niaents 

MR.A. K. P/TN.AK. MEMBER(,J 

1-1ead Mr. SJ. Tathy id. Counsel fbr the appcat an Mi. S. 

Bank, IA ASC appearing on behIf of the Respondents. 

2, 	Tho;gh defects as pointed out by the Registry have not been iernoved 

date ir this case, Mr. S,K.. Tripahv, ..Ld. Cou;lse sub tted that thc 

ap.i cint has afready made a representation dated 06.08.20 I 2 (Annex 

At'S) to the Superintendent of Post Oftiee, Chnkana Division, Dhenki 

(Respondent No.2.) vematrç, his orvnc* and t'fl ate he has no 

ri 	 o thn kv 
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IicTeto, without ei1terng into the rrierit of this case and not insisting 

o the removal of defect., v e direct Respo:en No.2 i.e., Superintendent of 

Post Offices, Dhenkanabivision. DhOflkafl2o consider the above said 

representation dated 06.1".2012 (Annexure-A/5) of the applicant and 

dispose it of throuch a reasoned and speakina order, if not yet disposed of, 

and communicate he decision thereon to the applicant within a reriod of 

two months from the date of receipt of this order. 

4. 	With the above observation and direction the O.A. is disposed of, No 

costs. 

S. 	Send copy of this order along with paper book to Respondent No.2 at 

the cost of the applicant for which Mr. Tripathy undertakes to file requisites 

by 22.0 i13. 

(R.C. Ii 
	

(A.K. PA'FNA K: 
MEMBER(A) 
	

MEMBER(J) 

K. B 


